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ooos5l-lcelgl3lj
18.06.2020

Offlce of the
Dlroctor Geacral of Pollce/

Hcad ofthe Pollce Force'

Tarnll l{adu, Chenaal - 04'

Sd/- J.K.TRIPATHY'
Director General of PoliceEtcl: As above '

To

All Commissioners of Police in Cities'

/True CoPY forwarded/BY Order/

'A'{' v-ffibLl-2"
ldtriinistrativi bffr"er,

, General

S4^"ro/N"

Clrcular Memorandum

Sub: Police - Hon'ble High Court of Madras - W P

No'OSf oi ZOtl- compliance to the guidclines

. cot"*-""J- it' tf" Indian Road Congress (IRC)

Circular No' 12:2009 for the issuance of "No

objtt;;;" 
'"rtificate' 

bv the CoPs in cities -

regarding'

Reft 1' Contempt Notice datcci 07 06 2020 of V'B'R Menon'

Ad";;;"t /petition" in W'P' No 69t of 2ot7 '

2' Letter No' g+5 lHS2l2O2O-2' dated 08'02'2020 of the

Principal Secretary to the GovS:rnment'

3' Guidelines contained^ in the'lndian Road Congress

(lRci'ti;;-.;-lto' tz'zoos- for r-te issuance of No

' ou:Jttit" c"ruficate by thc CoPs in cities'

* ***** *

Attention of ali "Commissioner's of Police' in Cities is invited to the

reference cited above'
2\ The Hon'ble High Court of Madras in W'P No'69 1 of 20 17 has

passed an order on ts'Ot';Of9 seeking strict compliance of the guidelincs

contained in the Indian Road Congress (IRC) Circular No' 12:2009 whilc

issuing a certificate of "No objection, to those setting up new fuel stations'

3) Hence, all Commissioners of Police shall strictly comply with the

above guidelines while issuing NOC without any deviation'
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From

Thiru. A.V, Venkatachalam, I'F.S.,
Chairman
Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy,
Chennai - 600 032.

Letter No. TNPCBITSIF 0216012020. Datad 12.11.2020

Sir,

Sub: TNPCB - Hon'ble NGT Order dated 18.01;2019 in O.A. No. 86/2019 -
CPCB Guidelines for Setting Up of New Petrol Pumps - To be followed-up -
Reg.

Ref: '1. Hon'ble NGT Order dated 18.01.2019 &22.07.2019
2. CPCB O.M No, B-130111112019-20(AQM, dated 07.01.2020

I am to invite kind attention to the references cited. The Hon'ble National Green

Tribunal vide order dated January 18, 2018 in OA No. 862019 filed by Gyanprakash

@Pappu Singh Vs Union of lndia & Ors directed Central Pollution Control Board to

issue guidelines for setting up of Petrol Pumps in exercise of statutory power,

Accordingly, the CPCB vide O.M. dated 07.01.2020 has issued 'Guidelines for Setting

up of New Petrol Pumps'. As per the Guidelines, the Petrol Pumps shall comply the

following.

A. Containment and treafinent of spillage from fuel filllng operationg at Petrol

Pumps

1. Petrol pumps located in areas with high groundwater table i,e groundwater levels

less than 04 metres shall have secondary containment by way of double walled

tanks or concrete protection walls so as to minimize groundwater and soil

contamination. lt shall be the responsibility of Oil Marketing Company to properly

get measured groundwater lavel at the site of proposed petrol pump and ensure

implementation of these adequate protection measures for such sites. Details of

measures taken by OMC shall be placed in public domain.

2. All new retail outlets shall have underground tanks / above ground tank and its

ancillary components such as pipes, flexible connectors, pumps, fittings etc

protected from leaks due to corrosion by adopting materials (HDPE/Mild Steel

etc.) with required protective coating, as applicable, duly approved by PESO.

3. Any major leakage / spillage of Petrol, Diesel, Lube Oil (more than 1 barrel- 165

litres) occurs at fueling station, concerned OMC shall report to State Pollution

Control Board, PESO and District Administration under intimation to CPCB within

24 hours of occurrence,

To

Oil Companies (As per list)

No. 76, MOUNT SALAI, GUtNDy CHENNAT - 600 032.
rel:22353134,22353135,22353136_,22353131,223s313s,22as3't39,223r'3140,223s3141

Fax:044 - 2235306S
Email : tnpcb@md3.vsnl.net.in Web : www.tnpcb.gov.in

1

a
iii.c
.{

Admin
Typewritten text
2

Admin
Typewritten text
ANNEXURE - 2



Operation of concerned underground storage tank (UST) and its ancjllary
components shall be stopped immediately and not be resumed till conective
measures to contain and stop leakage / spillages are implemenled to the
satisfaction of pESO and concerned SpCB,

OMCs will be held liable for Environmental Compansation (imposad by the
SpCBs) and assessment of environmental damage (depending on extent of
contamination in soil and groundwater) and site romediaiion Consuliant / Expert
agency appointed by oMCs for damage assessment and site remediation sha[
have minimum national / international experience of S years in this field. Various
approved method6 shall be considered for cleaning underground contaminants.

4. All DUs shall have Auto Cut off Nozzles which shuts dispensation of fuel if iis
ievet in customer fuel tank reaches full capacity.

5. Breakaways to be installed ,or all the hoses of dispensing units to reduce spillage
in the event of cuslomer vehicles moves away with nozzle still in the fueling
position.

6 Singre / doubre prane swiver with breakaway coupring sha, be instared rbr air the
dlepensing unit6 for better positioning of nozzle while refusling so that it does not
falt off accidenfly.

7 ln pressudzed dispensation, arl dispensing units shafl be instaled with shear
valves to cut the fuelflow from pipe llne lmmediately upon accidental knocking of
dispensing units from its position.

8. ln pressurized system all Submersible Turbine pumps (STps) are to installed
with line leak detectorc and in the event of pipeline leaks STps shall slop
pumping fuel from underground tanks.

9. Emergency stop button swjtch shall be provided on the Multj_product Dispeneer
9MPD) to stop the dispensation in case of emergency.

l0 Automation system sha, be insta,ed at a, new retair ouaets to alert in case of
tank leak by way of auto gauging system approved by PESO.

1 1, All Retail Ouflets shall provide overfill alerm through automation.

l2 Moasures for spi'containmant in fi, point chambers and forecourl area sha, be
implemenled as prescribed by pESO.

B. Ch6ck on leakages (Leakage Detection System) from undorground storage
tanka so as to prevent groundwatsr and soil contamination:

2
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TAMILIIADU P0ttUTl0N C0]'lTR0L B0A[0

1. All new retall outlels wlll have automation system installed which will provide

reports on volume balance afler every day operation and records shall be

maintained.

2. Manual gauging shall be done once in a month and comparo the same with

Automatic Tank Gauging lor accuracy.

3. Daily MS and HSD loss shall not exceed MoPNG prescribsd tlmits. ln case of

leakage beyond such limits, matter shall be got analfzed by OMCs and further

action shall be taken for ascertainlng the reasons of losses. ln case of leakage

resulting in soil / groundwater contamination.

a. Concerned OMC shall report to State Pollution Control Board, PESO and

Oistrict Administration under intmation to CPCB within 24 hours of

occurrence, Operation of such underground storage tank (UST) and its

ancillary components shall be stopped immediately.

b. Fuel shall be removed immediately from underground storage tank to prevent

further release to environment. Measures to prevent explosion due to vapors

released due to leakage as recommended by pESO shall be Implemented

immediately.

c. OMCs will be held tlable for Environmental Compensatjon (imposed by

SPCBS / PCCS) and assessment of environmental damage (dbpending on

extent of contamination in soil and groundwatsr) and site remediation,

Consultant / Expert agency appointed by OMCs for damage assessment and

site remedlation shall have minimum national / intornational experience of 0S

years in this field. Various approved mothods shall bo considered for

cleaning underground conlaminants.

d. Operation of Underground tank and ils ancillary components shall not be

resumed till correclive measures to contain and stop leakages are
implemented to the satisfaction of pESO and concerned SpCB.

4. All underground tanks and pipelines shall be subjected to tost for leaks every 7
yea rs.

C. Pollcy towards Treatnont and dispogal of sludgo r€movod from
underground tanks durlng cleanlng:

Sludge shall be collected, stored and disposed as per Rule g of Hazardous Waste
(Managemant and Transboundary) Rules, 2016 and amendments thereof and
records shall be maintained.

\t7z

No. 76, MOUNT SALAI, cUlNDy CHENNAI _ 600 032.ret :22353134, 223s313s. 22353136.-2215,313l,:?1il1jd: i)ss-313612-isqsr40, 22353141
Fax :044 - 22353068

Email : lnpcb@md3.vsnl.nel.in Web : www.tnpcb.govin
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O. lnrtallation, Operation and malntenence of Vapour Recovery Systom:

1. All n6w rstail ouflots set up with sale potenflal of 3oo KL Ms per month and
setting up in cities with popuration more than 1 rakh wifl be provided with VRS,
vRs shourd be functionar by the time of sare of MS touch 300 KL. rn ca6e of
failure of instellation of VRS, Environment Compensation will be tevied by SpCBs
/ PCCB oquivalont to the cost of VRS and thls will further increa8e propodionate
to the period of non-compliance.

2. Any new rctail ou et set up in cities having population more than 10 lakh and
having sare potentiar of loo KL Ms p.r month wifl be provided with vRs. vRS
should be installed within a pariod of 03 months from the day of 6ale of MS touch
100 KL. ln cas€ of failure of installation of VRS, Environment Compensation wlll
be levied by SpCBs / pCCs equivalent to the cost o, VRS and this will further
increase propcrtionate to the period of non_compiiance.

3. ln case of Stiege ll VRS, nozzle shall be provided with flexible cover flap or olher
alternative system for proper covering ol filling tank and thererora proper
recovery of vapors.

4. OMCS are responsible for maintaining installed VRS. They have to maintain
periodic inspections for A,/L regulator as prescribed by Legal Metrology. proper
rocord shall be maintained.

5. Worklng of dlspenser shall be interlinked with VRS functioning. Onlins system
shall be devsloped within 06 months to monitor stalus of operation of VRS. ln
case of non-operation ol VRS, the same shall be automatically reported to
concemad OMC. VRS shall be brought into operation immediately within 24 hrs.
and in any case withln 72 hrs. Failing which sale of MS shall be stopped from the
fuollng station. proper racords of operation of VRS shafl be maintarned.

6. Wotk zone monitorlng for Total VOC and Benzene shall be conducted by OMCs
for petrol pumps selling more than 3OO KL / month and more than 10 lakh
populalion (in lirst phase) by E(p) Act, 1986 approved Iabs once in a year to
chsck compliance with OSHA norms (Time-Weighted Average) and report shall
be submitted to SPCB. ln addition, pilot study shall be conducted by OMCS
through expert institutions for online monitoring of VOCS.

E. Ground wator and soil quality monltoring wilhin petrol pump eolling moro
than 300 KL / month and morE than ,lO lekh population shell bo con.tuctod by
OMCa onco in two yoarc through E(p) Ac! 19ge approved tabs for ihe
followlng paramstro* from tho neerest source and report submrttatr to spcB:
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TAM ITNADU POI.IUTIOl{ COTITBOL BOARII

Permi3sible Limit:

or
otal Dstroleum hydrccarbons

2 BfEx i. Benzene - 950 p g/l
ll. Toluene - 300 pg/l
Iil. Xyl€nes.

a. o-rylenE - 350 lgfl
b. m&o-xvl8ns200uo/l

3. Eihanol 1400 psi I

Methyl Tertiary Butyl Ether ua
PAH luo

Enforcsmsnt agencies includlng SPCB can collect samples in and around petrol

pump to chBck oontamination.

F. Moasurae for protscflon of Worker's Hoalth

'1. All workars engaged at retail outlels may be covered under ESl. OMC dealers

shall implement the personal protective equipment (PPE) as per labor laws.

2. IEC (lnformation Education Communication) activities should be organized by

OMC dealeB for workers at regular intervals in order to sensitize them about

harmful impactE of VOC emissions.

G, Audlt of all protectlon msaaurea and monltoring syatem lmplemented at
petrol pumps

PESO shall conduct audit of tanks and fuel equipment including pipes, overlill

proteclion equipment and alarm systam on annual basis and mainlaln recordg.

H. Slung crliorla ot Rotall Outlots

ln cas€ of siting criteria for pstrol pumps now Retail Ou ets shall not bo located

within a radial distanc€ of 50 metero (from fill point / dispenslng unlts / venl pipe

whichever is nearest) from schools, hospitals (10 beds and above) and residential

areas designalsd as per local laws. In case of constraints in providing SO meters

dislanc€, the retail outlet shall implement additional salety measures as prescribed

by PESO. ln no case the distance between new relail ou et lrom schools, hospitals

(10 beds and above) and residential area designated a6 p6r local lavw shall be less

than 30 meters. No high tension line shall pass over the retail ouflet.

It is to be notod that above guidelines issued by the CPCB shall necessary be
complied by all th6 nev, Petrol pumps installed aftet 07 .O1.ZO2O.

ln case of existing potrol pumps, they shall comply with the above guidelines

expect siting criteria, within a period of three months. As far as siting criteria, they sha

Letter No.
No. 76, MOUNT SALA|. cUtNDy CHENNAT - 600 032.rer : 223s3'134, 223s313s, 22is3i3u13116..:airgqgCgj,i,iissir ls, izae3140. 223s3141

- Fax: 044 _ 22353069
Emall : tnpcb@md3.vsnl.net.ln Web : www.tnpcb.govin
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RW-NH-3303201/2017-S&R(R), dated 26r^ June 2020. Necessary comptiance report
for each petrol pumps under your control ahall be furnished to the TNpCB within 15
days from the dale of receipt of this tetter.

The receipl of thi6 letter shall b6 acknowledged.

Encl: CPCB Guidolines

sdt
Chairman

Copy to

All JCEES (M) and DEES, TNpcB _ For nec€ssary foltow_up action and report.

( t-,--,t--\ I r31,, l1*r,l
For dhairman

rfr*ur
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TAMILI{AOU POLLUTIOil CO}ITROL BOARD

-

E.drlrrffi

-i

b\Ar.-,L^A-,tL,.Y\t7l
List of OiJ Companies

1 The Executive Director
lndian Oil Corporation Limited
No 139, lndlan OilBhavan,
N,unganrbakkam Hlgh Road,
Nungambakkam, Ghennai - 600034

2 The Executive Dheetor
Hindustan Petroleum Corporation Limited, GMO SZ-Retail,
Thalamuthu Natarajan Bulldlng,
4th floor, Post Box No: 3045, 

-

@ehiilhi.irwln':Boau; Gtlenngl:, 600008

3 The Executive Director
Bharat Petroleum Corporation Ltd,
Southern Regional Office,
1, Ranganathan Gardens, Off,11th Main Road,
P B 1212&1213, Anna Nagar,
Chennai - 600040

4 The Executive Director
Reliance lndustries Ltd
A1 Tower, sth Floor,
Dr. Radhakrishnan Salai,
Mylapore, Chennai - 600004

5 The Executive Director
M/s. Shell lndia Markets Pvt Limited
No. 143, MGR Main Road, Kandanchavadt,
Fer:ungudi, Ohennai- 600 096

6 The Executive Direotor
M/s,Nayara Energy Limited
SthrFlodr n etfirw,ays 6odr,ejiil(e, Flot No. G-69,
G Block, Bandra Ktrila Cornplex,
Bandra East, Mumbai - 400 0b1.

No. 76, MOUNT SALAI, GUtNDy CHENNAT - 600 032.let : 22353134. 223531 35, 223531 36, 22353137 ,223s31 38, 2itsiia6,i2343140,22353141
Fax:044-22353068

Emall . tnpcb@ntd3.vsnt.netjn Web : www.tnpcb.gov.irr
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TAtrIIT ITABU POIIUTIOII 8OI{TROI BOARB

Thriu, A.V. Venkataehalam, l. F.S.,
Chairman,
Tamil Nadu pollution Control Board,
76, Mount Salai, Guindy,
Chennai - 600 032.

ryL4.EllerG

-

lG-tur--,\I7/

From
To

OilCompanies (As per list)

Sir,
Sub: TNpCB - Hon'bre NGT order dated 18.01.2019 in o.A No. 86/20.r9 _

Addendum to the cpcB Guiderines for setting up of new petror pumps _
To be followed up - Regarding.

Ref: 1. Hon,bte NGT Order dated 18.01,2019 & 22.07.2019
2. CpcB o.M No. B-1301 1 t 1 r 2019-2-0 / AQM, dated Janua ry 07, 20203. TNpcB retter No. TNpcB rr5 t F.02160 t 2o2o dated: 12.11.20204' C'CB O'M No. B-1301 1 t 1 r ,019-20 / AQM, dated August 16, 2021

(Copy enctosed)

r am to invite kind attention t" th" ;;;"nces cited. The Hon,bre Nationar GreenTribunar vide order dated Janua ty 1g,Zo1gin oA No. g6/201g fired by Gyanprakash @Pappu singh Vs union of lndia & ors, directed central pollution control Board to issueguiderines for setfing up of petror pumps in exercise of statutory powers. Accordingty,the cpcB vide o.M dated 07.01 .zo2o,2nd cited issued ,Guiderines 
for setting up of NewPetro Pumps' and the same was communicated to all the oil companies, vide this officeletter 3'd cited.

centrar porution contror Board vide o.M, dated 16.0 g.2021, 4rh cited hascommunicated an addendum to the ,Guiderines 
for setting up of New petro pumps,. Asper the Guidelines' the Petrol Pumps near water bodies shail compry with the forowing

' a)All the surface water bodies irrespective of utility shall be protected from anypossibre contamination. These incrude rakes, ponds, streams, rivers, werands,canals and creeks, as per revenue records, Retail ouflets shall not be locatedwithin a distance of 50 meters from the nearest point of water bodies. rn case ofstreams and rivers, the distance sha, be considered from froodway. rn casefroodway is not defined, the distance sha, be considered 
1

of river. The siting criterion is to be impremented for a, n"t'o' 
firm banks / edge

w petrol pumps whereconstruction by oit Marketing companies (oMCs) starts post the issuance ofthese guidelines.

t,.:

,

:r
.t.

i

\r,

s
,€
4&
:d.
!*I*

titl zO, MOUNT SALA|. GUtNDy, ,ra*nO, - *ola"
J3:*::: 1r2,3s11s4 to 141, Fax : 044-22353068Email : tnpcb-chn@gov.in W"O, r**.il*i*r.,
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b) Retail outlets coming within 50 meters to 100 meters from the nearest point of

surface water body shall have secondary containment by way of double walled

tanks or concrete protection walls around Underground Storage Tank (UST).

c) Groundwater and soil quality monitoring near the premises of tuel retail outlets

shall be conducted by OMCs once a year through E (P) Act, 1986 approved labs

or labs with national / international accreditation. The monitoring shall be done for

those Fuel Retail Outlets which are located within 100 meters from the nearest

point of surface water bodies. These shall be applicable to all petrol pumps,

regardless of the date of establishment. ln case of any clarification and / or

difficulty in obtaining samples for groundwater and soil quality monitoring' OMCs

may seek assistance of local administration / SPCB / PCC / CGWB Protocol for

soil 3nd g!'oundwate!' monitoring is annexed as Annexure-1.

d) Groundwater and soil quality monitoring shall also be conducted by OMCs before

installation ol the new fuel retait outlet, for those retail outlets coming up within

100 meters from the nearest point of surface water bodies'

11 is mandatory that the above CPCB guidelines and the CPCB guidelines

communicated by rhis otflce letter 3rd cited shall necessarily be complied by all ihe nev"'

petrol pumps rnstalled after 07.01.2020.

ln case of existing petrol pumbs, they shall also comply with the above CPCB

guidetines and the GPCB guidelines communicated by this office letter 3rd cited, except

the siting criteria, within a period of 3 months. As far as siting criteria, they shall comply

with the norms issued by the Ministry of Road Transport & Highways letter No.Rw-NH-

33032 / 0',1 / 2017-S&R(R), dated 26th June 2020.

Necessary compliance report for each petrol pumps under your control shall be

furnished to TN PCB within 1 5 days from the date of receipt of this letter'

The receipt of this letter shall be acknowledged.

Enclosure: CPCB Guidelines.

Copy to

All the Joint Chief Environmental Engineers (M) and

Ali Districi Environmentai Engineers,
Tamil Nadu Pollution Control Board - For necessary follow up action and report'
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Annexure-l

Protocol for monitoring quality of soil and groundwater near the premises of fuerretail outlets

samples of groundwater being used for drinking purposes shall be collected from
at least three different directions with reference to the retail ouflet. The sampling point
should be preferably within 50 meters distance from the underground storage tank
location at the retail ouflet.

The sampres sha, be anaryzed for the forowing parameters:
Table I

S. No. Earameter
Scro-anina rrol,

1 fotal petroleum nyOrocarOoG

ic10-c40)
).6 mg/L

2 BTEX L Benzene _ 0.01 mgiL
ii. Totuene - 0.7 mg/L

ii!: Xylene - 0.S mg/L
3 Mlethyl Tertiary Butyl Ether rJ pg/t

4 fotal PAH J.uuut mg/t

urtheFurther, soil sample 
of tnu

fuer retair ouret adjacent to the Underground storage tan* (us1 pit. The depth of bore
hole should be up to 1 meter below the bottom of the storage tank level, soil samples
shall be analyzed for the following parameters

Ground wa

year through E (P) Act' 19BO approved labs or labs with national / internationar
accreditation and the reports are to be submitted to spcB. The soil monitoring shallbedone in first six months while groundwater monitoring shall be done in the next sixrnonths.

rn case of exceedance of screening by any parameter, or rn case of reakageresulting in soil / ground water contamination, the measures / steps as prescribed in theguidelines for setting up of petrol pumps dated oz.o1.zo2

;:,r?;::,j;,:#;"riation 
shafi o" 

",,,,"0 out as per the ,:H,fi ;:],"d T;

Table 2

otalpetroleum@
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2005

2

Reply:

No.2044IPWY/EE / A2 / Rrt I 3].1 zozt/ 40 e

From
The Executive Engineer,

Public Works DePartment,
Yanam.

l\
/f hiiu V.B.R.Menon,

'Acivocate, Madras High Court,

Flat No.4B, Brook Dale Apartments,
No.12 P.T.Rajan Salai, K.K.Naga r,

Chennai-600078

Sir,

dt.21/701702t.

please refer your application letter no. Nil dated 23/08/2O2l communicated to the undersigned

vide l.D.Note No.1835/PwCE/EE(P)/AE(P)1/RTl-Gen/2027-22 dated 16/09/2021 by the Public

lnformation Officer-cum-Executive Engineer (Planning), Public Works Department, Puducherry regarding

the information about the issuing Noc, granting permission by PWD for opening of new petroleum

retails outlets with in the U.T. of Puducherry.

The information asked for is as detailed below:

3 As per section 19 of the Right to lnformation Act, 2005, you may file an appeal to the public
Appellate Authority of the Department within 30 days of issue of this order.

Name & address of the first Appellate Authorlty:
Thiru V.Sathiyamurthi,
Superintending Engineer-tt (i/c),
Public Works Department,
Puducherry.

Yours fa ithfully

PUBTIC INFORMATION OFFICER,

PWD, YANAM.

Copv to:
The Public lnformation Officer-cum-Executive Engineer (planning),
Public Works Department,
Puducherry.

sl.
No.

lnformation requested lnformation furnished

3.1 Whether the IRC Circular No.12-2009 and/or IRC

NO.12-2016 are being strictly adhered to in the
U.T of Puducherry while issuing No Objection
certificate (NoC) or consent by PWD for opening
of new Petroleum Retail outlets with in the U.T. of
Puducherry.

Yes, the IRC No.12-2009 is being adhered

to in Yanam Division while issuing NOC or
consent by PWD for opening of new
Petroleum Retails.

3.2 Whether any G.O., Circular or directions have

been issued by the Government of Puducherry or
PWD to the jurisdictional PWD engineers to
comply with IRC Circular L2-2009 and/or IRC 72-

2016 while grating permission or consent for the
opening of new Petroleum Retail outlets with in

the u.T. of Puducherry.

The PWD, Yanam Division is not aware
whether GO/Circular issued by the GOP or
PWD to comply with IRC circular 12-2009
while grating permission or consent by
PWD for opening of new petroleum Retail

outlets.

3.3 lf the answer to the query above is yes, kindly
send me copies of all the Government orders,
circulars, Directions etc. directing strict
compliance of IRC circular 12-209 and/or IRC

Circular No.12-2016 within the UT of Puducherry.

This Division is not having any G.O/Circular
as sought by the petition.

**Ao,*e*-
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TAMIT I.IADU POLLUTIOiI GOiITROI BOARD

From

Thiru A,Udhayan, lFS.,
Chalrman
Tamil Nadu Pollution Control Board

76, Mount Salai, GuindY,

Chennai - 600 032.

To

All Oil Companies (As per list)

Sir,

Sub: TNPCB - HoB'ble NGT (SZ) order dated 23 12 2021 in O A No 138 ol 20?1 -
PetrolPumpstoprovideVRsandtogetconsentofTNPCBUndertheWater

(P&CP) Act, 1g74 and Air (P&CP) Act, 1981 - Follow-up action - Regarding'

Ref: 1. CPCB OM No.B-13011/1/2019-20/AQM/10809 Dt 7 1 2020

2. Lr No. TNPCB/T5/F.2160/2020, dated 12 11'2020

3, CPCB OM No. B-13011/ 1nO2O'21lAQMl5419-5470 Dt" 29 12021

4. CPCB OM No B- 1301 1/1/2019-20/AQM, dt 16 08 2021

5. Lr No. INPCBIT21F ?202512020, daled 6 9'2021

6. Hon'ble NGT order dated 23 12 2021 in OA'No 138of2020'

I am to invite your attention ," tn";"*'""t"" cited Wnerein lne reference ,"t

cited the Central Pollution Control Board has issued Guidelines for Setting up of New

Petrol Pumps in compliance of the Hon'ble Nationat Green Tribunal (PB) order dated

'18.01.2019 in O.,q.No. 86/20'19' ln the reference 3nd cited' the CPCB has issued

clarificationwithregardtocut-offdateas0T.0l.2020forapplicabilityofSitingcriteria,

referred in Guidelines, for setting up of New Petrol Pumps Again the CPCB vide

reference 4th cited has issued addendum to the above guidelines The above CPCB

letters were communicated to all Oil Companies vide letter 2nd and 5h cited'

As per the CPCB guidelines, interalia that the petrol pump or new retail oullets

Shallnotbelocatedwithinaradialdistanceof50metres(fromfillpoinudispensing

units/vent pipe whichever is nearest) from schools' hospitals (10 beds and above) and

residential areas designated as per local laws. ln case of constraints in providing 50

metres distance. the retail outlel may implement additional safety measures as

prescribed by PESO In no case the distance between the new retail outlet from

schools, hospitals (10 beds and above) and residential area designated as per local

laws shall be less than 30 meters. No high tension line shall pass over the reiail outlet'

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032'

Telephone : 22353'134 lo 141' Fax : 044'22353064

Email : tnpcb-chn@ gov.in Web : www'tnpcb gov'in
'i

I

Letter No. TNPCB/T2IF.22025/2020. dated. 21.01.2022
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Further, Retair ou ets shal not be rocated within a distance of 50 metres from the
neafest point of water bodies. Retair ourets coming within 50 metre to 100 melre from
the nearest point of surface water body shall have secondary containment by way of
double walled tanks or concrete protection walls around underground petroleum
storage tank (UST).

rn the Retair petroreum ouret rerated case, the Hon'bre Nationar Green Tribunai (sz)
in its order dated 21.12.2021 in O.A.No. j38 of 2020 (Copy enctosed) have disposed
the case with lhe following directions:-

(i) We made it clear that all the Retail petroleum Ou ets which are located in
cities having more than 10 Lakh population shourd have instaled the vRS
(vapour Recovery system) mechanism which are having tumover of mare
than 300 KL_/Month and above, as lnsisled by the Central pollution Control
Board in consultation with the Ministry of petroleum and NaturalGas as per
circular dated 12.12.2016. lf any of the Retail petroleum ou ets had not
installed the same within the time frame fixed by the CpCB or extended by
the Hon'bre Apex coutt in this regard, then cpcB is directed to take
appropiate action against those petroleum ouuets/stotage depot which have
not complied with the same by imposing environmental compensation as
directed by the principat Bench of Nationat Green Tibunat, New Dethi in O.A.
No.147 of 2016 (Aditya N. prasad &Ors. Vs. union ol tndia &Ors.).

(it As regads the new petroleum outtets of Stage 1 and Stage 2 (having 1OO
KUMonth to 300 KL_/Month) and for Stage 14 (storagc depots) are
ooncemad, tha same wilt have to b6 installed within the extended time fixed
by the CpCB both by pubtic sector undeftaking and private sector undeftaking
and if there is any violation found, then they are directed to take appropriate
action for such vioration as directed by the pincipar Bench of Nationar Green
Tibunal, Ne.w Delhi in O.A. No.147 of 2016 (Aditya N. prasad & Ors. ys.
Union of lndia &Ors.).

(iil The centrar portution contror goard (cpcB) as l,vel/ as the state polruttotl
Control Boards are directed to issue direction under Section O of the
Envjronment (protection) Act, 19g6 and Section 1A of the Water (prevention
and Control of pollution) Act, 1974 and Air (prevention and Control of
Follution) Aci 1gA1 to make it mandatory to obtain Consent to Esteblish and
Consent to Operate for new petroleum ou ets to be established in future and
even to thos6 which are under the preparation of establishment, but not
staded construction as has been done by the State pollution Control Board,
Kerala and such a direction should be issued within a period of 3 ihree)
months and till then, all the new Retail petroleum Ou ets are directed to appty
for Consent to Establish and Consent to Operate betore its establishment.
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List of Oil ComPanies

' 1 The Executive Director
lndian Oil Corporation Limited

No. 139, lndian Oil Bhavan,

Nungambakkam High Road

Nungambakkam, Chennai - 600 034.

2 The Executive Director
Hindustan Petroleum Corporation Limited

Thalamuthu Natarajan Building

4rh Floor, Post Box No. 3045

Gandhi lrwin Road, Cltennai- 600 008.

t\'!il;,,
For Ohairman

u
'2.1\'

.

tl

TAMIL iIADU POLTUTIOH CO}ITROL BOARII

(iv) We also direct all the existing Retail Petroleum Outlets irrespective of its

turnover to obta,in Consent to Operate for the existing outlets within a peiod

of 6 (Six) Months. lf it is not obtained, then the concerned Sfafe Pollution

Control Board is directed to take appropiate action against such petrol

pumps in accordance with law.

ln view of the above, it is requested that all the Oil Marketing Companies, to

instruct all their retail petroleum outlets in the State of Tamil Nadu to comply with the

Hon'ble NGT directions, CPCB guidelines including siting criteria and get necessary

clearances from the various authorities: Further, all the retail petroleum outlets shall

obtain consent of the Tamil Nadu Pollution Control Board under the Water (P&CP) Act,

1974 and the Air (P&CP)Act, 1981 within the time line given by the Hon'ble NGT.

Further it is requested the list of Retail Petrol Pumps, in the State, under your

company's distribution network, along with the status of installation of VRS, shall be

furnished to the TNPCB Within two weeks, so as to take further follow-up action.

Encl: NGT order dated 23.1?.2021
Sd/"xxxx

Ghairman

Copy to

1. All District Environmental Engineers,
Tamil Nadu Pollution Control Board,

2. All Joint Chief Environmental Engineers (M),

Tamil Nadu Pollution Control Board

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.

Telephone :22353134 to 141, Fax : OM-22353068
Email : tnpcb-chn@gov.ln Web ; www.tnpcb.gov.in
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3 The Executive Director
Bharat Petroleum Corporation Ltd,
Southern Regional Office
1, Ranganathan Gardens, Off, 11th Main Road
PB 1212 & 1213, Anna Nagar
Ghennai - 000 040.

l Tha Ewaa,,+irra l'\i-^^r^-rv LAveqlt vg ull tiutut

Reliance lndustries Ltd
41 Tower, Sth Floor
Dr. Radhakrishnan Salai,
Mylapore, Chennai - 600 004.

5 The Executive Director
M/s. Shetl lndia Markets pvt Limited
No. 143, MGR Main Road, Kandanchavadi,
Perungudi, Chennai - 600 096.

6 The Exeeutive Director
M/s. Nayara Energy Limited,
sth Floor, Jet Airways Godrel BKC, plot No. C-68
G Block, Bandra Kurla Complex
Bandr:a East, Mumbai - 400 0S1.
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MATTER MAY BE LISTED ON
24.03.2022

-----------------------------------------------------------------
BEFORE THE HON'BLE NATIONAL

GREEN TRIBUNAL SOUTHERN ZONE
SITTING AT CHENNAI

Original Application No. 22 of 2021 (SZ)

D. Vijayaragavan,
S/o.Duraisamy,
New No.36, Old No.2,
Alagesan Street,
West Tambaram,
Chennai – 600 045
Chengalpattu District … Applicant

And
The Commissioner of Police,
Greater Chennai Police,
No.132, Commissioner Office Building,
EVK Sampath Road, Vepery,
Periyamet, Chennai – 600 007

and  others  … Respondents

ADDITIONAL DOCUMENTS
NO.5

V.B.R Menon, B.E, MBA(IIMA), LLB,
(Ms – 23 / 2012)

Counsel for the Applicant
Ph: 9384762930


